
NHRC India Organises Core Group Meeting On Criminal Justice 
System Reforms 

https://www.freepressjournal.in/india/nhrc-india-organises-core-group-meeting-on-
criminal-justice-system-reforms 

Creating a cadre-based service of Public Prosecutors is essential for transparency and 
merit in their appointment due to their critical role in the trial stage. 

The National Human Rights Commission (NHRC), India today organized a core group 
meeting on criminal justice system reforms. The focus was on finding ways to address 
the delay in forensic reports, areas of improvement in the prosecution system, burking 
of offences and simplification of language used in organs of criminal justice system. The 
meeting in hybrid mode was chaired by the NHRC, India Chairperson, Justice Shri Arun 
Mishra in the presence of Member, Shri Rajiv Jain, Secretary General, Shri Bharat Lal, 
Director General (I), Shri Ajay Bhatnagar, core group members, experts, academicians, 
representative of civil society organizations and senior officers of the Commission. 

Justice Mishra said that forensic examination in the criminal justice system plays a 
critical role. Delay in forensic examination results in delayed justice. The number of 
technologically advanced forensic laboratories needs to be augmented for expeditious 
examination. The digital forensics also needs to be strengthened in the wake of new 
challenges of cyber-crime to reach the culprit fast. 

He said that investigation and forensics examination should be part of the process and 
not independent of each other. He emphasised for increased systematic coordination 
between public prosecutors, forensic teams and the police. For this, their training in the 
legal provisions, the concept of trial and the importance of forensics is necessary for 
reforms in the criminal justice system for speedy trial ensuring that any innocent person 
doesn’t suffer. 

Justice Mishra also said that Public Prosecutors need to be given exposure to forensics 
and the concept of trial. He said language is a barrier for the common man in 
understanding legalese in judgments as most of these are delivered in English, which is 
difficult to understand for many people. 

Before this, NHRC, India Member, Shri Rajiv Jain gave an overview of the four sessions 
of the meeting which he said are very significant aspects of the criminal justice system. 
He expressed the hope that the related issues and sessions will help the Commission in 
further shaping them for necessary recommendations. 

Shri Devendra Kumar Nim, Joint Secretary, NHRC underscored the concerted efforts of 
the Commission seeking reforms in the criminal justice system. He said the Commission 
had organized the Core Advisory Group on Criminal Justice System Reforms in 2021 
and 2023 and it has also issued an advisory to mitigate Deliberate Self Harm and 
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suicide attempts by prisoners in 2023. The Commission also released a book on 
Forensic Science and Human Rights in 2023. 

Key Recommendations And Expert Insights From NHRC's Criminal Justice Reforms 
Discussion 

During the discussions, it was emphasised that Public Prosecutors play a very important 
role at the trial stage and therefore, it is necessary to create a cadre-based service of 
Public Prosecutors to ensure transparency and merit in their appointment.  A Training 
Academy should also be set up for them with a research and analysis wing. They also 
need to be supported with proper office infrastructure. The witness examination should 
be the prerogative of the Public Prosecutor and not of the judges. 

Some of the prominent speakers included Shri Rajesh Kumar, Director, Odisha State 
Forensic Science Lab, Bhubaneshwar, Dr. G.K. Goswami, IPS, Founder, Uttar Pradesh 
State Institute of Forensic Science, Dr. S.K. Jain, Director-cum-Chief Scientist, DFSS, 
MHA, Smt. Shreya Rastogi, Founding Member & Director, P39A, NHRC Core Group 
Members, Prof. (Dr.) Manoj Kumar Sinha Smt. Meeran Chadha Borwankar, Shri Rishi 
Kumar Shukhla, De B.T.Kaul,  Member Secretary Law Commission of India Dr Reeta 
Vashishta , Smt. Aditi Tripathi, Advocate, Prof. (Dr.) Arvind Tiwari, Dean, School of Law, 
TISS Mumbai, Shri Bhim Sen Bassi, Former Commissioner of Police, Delhi, and Dr. 
Chanchal Singh, Professor of Law, Himachal Pradesh NLU. 
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NHRC calls for increasing advanced forensic labs 

https://www.millenniumpost.in/nation/dangerous-to-say-private-property-cant-be-taken-
over-to-subserve-common-good-sc-561447?infinitescroll=1 

NEW DELHI: The number of technologically advanced forensic laboratories in India 
needs to be “augmented for expeditious examination”, the NHRC said on Wednesday. 
Chairperson, NHRC, Justice (retd) Arun Kumar Mishra, during a core group meeting 
here also said that investigation and forensics examination should be part of the 
process and “not independent” of each other.The NHRC on Wednesday organised a 
core group meeting on criminal justice system reforms. 
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Number of technologically advanced forensic labs needs to be 
augmented: NHRC  

https://english.mathrubhumi.com/news/india/human-rights-commission-on-forensic-labs-
in-india-1.9511166 

 
New Delhi: The number of technologically advanced forensic laboratories in India needs 
to be "augmented for expeditious examination", the NHRC said on Wednesday. 

Chairperson, National Human Rights Commission, Justice (retd) Arun Kumar Mishra, 
during a core group meeting here also said that investigation and forensics examination 
should be part of the process and "not independent" of each other.The NHRC on 
Wednesday organised a core group meeting on criminal justice system reforms, the 
rights panel said in a statement. 

The focus was on finding ways to address delay in forensic reports, areas of 
improvement in the prosecution system, and simplification of language used in organs 
of criminal justice system.During the discussions, it was emphasised that public 
prosecutors play a very important role at the trial stage and therefore, it is necessary to 
create a "cadre-based service" of public prosecutors to ensure transparency and merit 
in their appointment, the statement said. 

A training academy should also be set up for them with a research and analysis wing. 
They also need to be supported with proper office infrastructure, it said, adding that the 
witness examination should be the "prerogative of the public prosecutor and not of the 
judges".The meeting, in hybrid mode, was chaired by the NHRC chairperson in the 
presence of core group members, experts, academicians, representative of civil society 
organisations and senior officers of the Commission. 

Justice Mishra said forensic examination in the criminal justice system plays a critical 
role. Delay in forensic examination results in delayed justice, he was quoted as saying 
in the statement.The number of technologically advanced forensic laboratories needs to 
be augmented for expeditious examination, he said.The digital forensics also needs to 
be strengthened in the wake of "new challenges" of cyber-crime to reach the culprit fast, 
the NHRC chief added.He emphasised on increased systematic coordination among 
public prosecutors, forensic teams and the police. 

For this, their training in the legal provisions, the concept of trial and the importance of 
forensics is necessary for reforms in the criminal justice system for speedy trial ensuring 
that any innocent person doesn't suffer, the NHRC chief said.Justice Mishra also said 
that public prosecutors need to be given exposure to forensics and the concept of 
trial.He said language is a barrier for the common man in understanding legalese in 
judgments as most of these are delivered in English, which is difficult to understand for 
many people. PTI 
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एमएचआरसी सावजिनक िशकायतो ंकी कम सं ा से िचंितत 

https://jantaserishta.com/local/meghalaya/mhrc-concerned-over-low-number-of-public-
complaints-3236778 

मेघालय मानवािधकार आयोग िचंितत है िक ब त से लोग िशकायत दज कराने के िलए उसके पास नही ंआते 
ह। एिशलांग : मेघालय मानवािधकार आयोग (एमएचआरसी) िचंितत है िक ब त से लोग िशकायत दज 
कराने के िलए उसके पास नही ं आते ह। एमएचआरसी के अ  ायमूित (सेवािनवृ ) टी वैफेई ने 
मंगलवार को कहा िक आयोग को एक महीने म 10 िशकायत भी नही ं िमलती ह।उ ोनें कहा िक इसके 
िवपरीत, असम, खासकर बराक घाटी के लोग अ र असम मानवािधकार आयोग के पास जाते ह और उसे 
हर िदन 7-8 िशकायत िमलती ह। उ ोनें कहा िक असम म लोग उिचत जल आपूित नही ं िमलने पर भी 
आयोग के पास जाते ह। 

यह कहते ए िक जब कोई मामला िनजी यो ंके बीच होता है तो आयोग का दायरा सीिमत हो जाता है, 
ायमूित वैफेई ने कहा िक यिद इसम कोई सावजिनक त  शािमल है तो आयोग कारवाई कर सकता 

है।2017 से, MHRC ने िशकायतो ं के 214 मामले दज िकए और इनम से 108 का िनपटारा िकया गया। 
आयोग ने त: सं ान से दज िकये गये 57 मामलो ंम से 22 का िनपटारा िकया।11 मामलो ंम, पीिड़तो ंया 
उनके प रवारो ंको मुआवजा िदया गया। मुआवजे की कुल रकम 33,51,000 पये थी. 

कोयला खदान दुघटना म जान गंवाने वाले छह लोगो ंके प रवारो ंको 5 लाख पये का मुआवजा दान िकया 
गया। इसी तरह एक अ ताल की लापरवाही के मामले म 3 लाख पये का मुआवजा िदया गया.पि मी 
खासी िह  के एक प रवार को 5 लाख पये ( ेक को 2.5 लाख पये) का मुआवजा िदया गया, िजसने 
िबजली के झटके के कारण अपने दो नाबािलग सद ो ंको खो िदया था। िहरासत म मौत के एक मामले म 
एक प रवार को 5 लाख पये का मुआवजा िमला था. 

यह कहते ए िक मानवािधकार का दायरा ापक है और पुिलस ारा उ ीड़न तक सीिमत नही ं है, 
ायमूित वैफेई ने कहा िक लोग सरकारी प रयोजनाओ ं और मनरेगा जैसी योजनाओ ं के मामलो ं पर भी 

आयोग से संपक कर सकते ह जब उ  पता चलता है िक इ  ठीक से लागू नही ंिकया गया है।उ ोनें कहा 
िक अगर जांच सही तरीके से नही ंकी गई तो आयोग पुिलस पर कारवाई कर सकता है।उ ोनें कहा िक 
य िप एमएचआरसी की िसफा रश सरकार के िलए बा कारी नही ं ह, िफर भी इसकी अिधकांश 
िसफा रशो ंका मेघालय सरकार ने पालन िकया है। 

इस बीच, आयोग ने मीिडया रपोट  पर रा  सरकार से रपोट मांगी है िक हाल ही म दि ण पि म गारो 
िह  म दो नाबािलग लड़िकयो ं से किथत सामूिहक बला ार और हमले के मामले म अभी तक कोई 
िगर ारी नही ं ई है। िव ृत रपोट ुत करने के िलए िजला पुिलस अधी क को नोिटस जारी िकया गया 
था।ज स वैफेई ने कहा िक आयोग क  सरकार के सं थानो ं के मामलो ं म ह ेप नही ं कर सकता। 
उ ोनें कहा िक अगर लोगो ंको क  सरकार के िकसी सं थान के खलाफ मामला दज कराना है तो उ  
रा ीय मानवािधकार आयोग से संपक करना होगा। 
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NHRC stakeholders meeting on medical education: Bond policy, 
stipends, ragging, other issues come up 

https://www.edexlive.com/breaking/2024/Apr/24/nhrc-stakeholders-meeting-on-medical-
education-bond-policy-stipends-ragging-other-issues-come-up 

According to Krishnan, the NMC was of the view that students' health is a state subject, 
therefore, it cannot force states to abolish the policy 

Today, Wednesday, April 24, the National Human Rights Commission (NHRC) 
organised a core committee meeting with stakeholders of the medical community to 
discuss the existing issues and challenges related to the rights of patients and doctors 
in India. 

Federation of All India Medical Association (FAIMA), United Doctors Front Association 
(UDFA), medical experts and others participated in the meeting which was held from 
10.30 am to 3 pm at Manav Adhikar Bhawan, INA, Delhi.   

The meeting was presided by Justice Arun Mishra, Chairperson of the NHRC. Chairman 
of the National Medical Commission (NMC) Dr B N Gangadhar (Officiating); and 
Secretary Dr Prof B Srinivas were also a part of the meeting.  

Bond policy 

Stakeholders who participated in the meeting took to X (formerly known as Twitter) to 
share their views and contributions to the meeting. Meanwhile, speaking to EdexLive, 
Chairman of FAIMA, Dr Rohan Krishnan said, “NMC Chairman wishes to abolish bond 
policy in India.”  

Bond policy for medicos has resulted in an alarming rise in suicides, incidents of 
depression, anxiety, stress and mental illness. Therefore, it has been a predominant 
aspect of the meeting.  

According to Krishnan, the NMC was of the view that students' health is a state subject, 
therefore, it cannot force states to abolish the policy. However, officials wanted to 
discuss this matter with the respective state heads and come to a conclusion to abolish 
this age-old practice.  

Stipend disbursal 

Another important agenda of the meeting was the stipend issue. As of now, the stipend 
for medicos is different in different states. “Several stakeholders suggested 'One Nation, 
One Stipend' for all medicos. However, the officials were reluctant to comment on it,” 
Krishnan shared.  

“In my opinion, stipend is a state subject, therefore, NMC should fix a minimum amount 
for stipends in India. Following this, it should be left to the choice of states to pay more 
than the minimum amount or not,” he added.  
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Anti-ragging committee 

“The official initiated discussions about anti-ragging committees in all institutions. I 
suggested to appoint professors of one institute as head of the anti-ragging committee 
of any other institute than its own, to ensure the judgement is unbiased,” Krishnan 
added, stating that if the institute's own staff are presiding the anti-ragging committee, 
there is fear of favouritism.  

Other stakeholders 

UDFA General Secretary Dr Arun Kumar said, “We supported no bond policy and 
submitted our recommendations to the NHRC.” 

Medical activist, Vivek Pandey wrote on X, “Took part in a meeting Organised by 
@India_NHRCRaised issue's related to UG & PG doctorsGiven suggestions to 
implement One-nation-one stipend policyRaised serious issue of medicos suicide in 
medical colleges & talked abt mental health#NEET #MedTwitter #MBBS 
#HumanRights” 

Krishnan concluded by saying that the commission directed stakeholders to submit their 
suggestions via email. "Following this, shortly, there will be other rounds of meetings,” 
he added.  
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Number of technologically advanced forensic labs needs to be 
augmented: NHRC 

https://theprint.in/india/number-of-technologically-advanced-forensic-labs-needs-to-be-
augmented-nhrc/2055578/ 

New Delhi, Apr 24 (PTI) The number of technologically advanced forensic laboratories 
in India needs to be “augmented for expeditious examination”, the NHRC said on 
Wednesday. 

Chairperson, National Human Rights Commission, Justice (retd) Arun Kumar Mishra, 
during a core group meeting here also said that investigation and forensics examination 
should be part of the process and “not independent” of each other. 

The NHRC on Wednesday organised a core group meeting on criminal justice system 
reforms, the rights panel said in a statement. 

The focus was on finding ways to address delay in forensic reports, areas of 
improvement in the prosecution system, and simplification of language used in organs 
of criminal justice system. 

During the discussions, it was emphasised that public prosecutors play a very important 
role at the trial stage and therefore, it is necessary to create a “cadre-based service” of 
public prosecutors to ensure transparency and merit in their appointment, the statement 
said. 

A training academy should also be set up for them with a research and analysis wing. 
They also need to be supported with proper office infrastructure, it said, adding that the 
witness examination should be the “prerogative of the public prosecutor and not of the 
judges”. 

The meeting, in hybrid mode, was chaired by the NHRC chairperson in the presence of 
core group members, experts, academicians, representative of civil society 
organisations and senior officers of the Commission. 

Justice Mishra said forensic examination in the criminal justice system plays a critical 
role. Delay in forensic examination results in delayed justice, he was quoted as saying 
in the statement. 

The number of technologically advanced forensic laboratories needs to be augmented 
for expeditious examination, he said. 

The digital forensics also needs to be strengthened in the wake of “new challenges” of 
cyber-crime to reach the culprit fast, the NHRC chief added. 

He emphasised on increased systematic coordination among public prosecutors, 
forensic teams and the police. 
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For this, their training in the legal provisions, the concept of trial and the importance of 
forensics is necessary for reforms in the criminal justice system for speedy trial ensuring 
that any innocent person doesn’t suffer, the NHRC chief said. 

Justice Mishra also said that public prosecutors need to be given exposure to forensics 
and the concept of trial. 

He said language is a barrier for the common man in understanding legalese in 
judgments as most of these are delivered in English, which is difficult to understand for 
many people. PTI KND NB NB 
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Bond Policy Issue Raised At NHRC Meeting, Is Abolishing Likely? 

https://medicaldialogues.in/news/health/doctors/bond-policy-issue-raised-at-nhrc-
meeting-is-abolishing-likely-127625 

New Delhi: The issue of Bond policy was raised during the meeting held today by the 
National Human Rights Commission (NHRC). In the meeting, the National Medical 
Commission (NMC) officials including the Chairman Dr B Gangadhar and Secretary Dr 
B Srinivas were also present and the Commission expressed its plans regarding the 
bond policy in India. 

The NHRC meeting was conducted to discuss the issues of mental health and mental 
well-being of medical students across the country. 

Speaking about the session, the National Chairman of the Federation of All India 
Medical Association (FAIMA),  

Dr. Rohan Krishnan, who also participated in the meeting, told Medical Dialogues, "The 
major statement that was made was that NMC is planning for a bond-free India. FAIMA 
has worked very hard on this for several years. FAIMA demanded that the bond policy 
should be revised and the States where there is a scarcity of doctors, in those States 
also bond policy should be reconsidered. All these things were discussed in the 
meeting."Meanwhile, notifying about the meeting, NHRC mentioned in an X (formerly 
Twitter) post, "NHRC core group meeting in hybrid mode on health and mental health 
begins. It focuses on discussing issues of bonds in medical colleges, the rights of 
patients, the rights of doctors, and problems in disbursal of stipend to doctors." 

Apart from the NMC officials, the meeting was also attended by the stakeholders from 
the Health Department, Health Secretary, Chairman of NHRC, representatives of the 
Indian Medical Association (IMA), Federation of Resident Doctors Association 
(FORDA), representatives from the United Doctors Front Association (UDFA).Dr. 

 Rohan Krishnan informed that issues like bond policy, patient welfare, healthcare 
structure of the nation including what will happen in the future- all these things were 
discussed in the meeting. 

Commenting on the issues, Dr. Rohan Krishnan told Medical Dialogues, "Mental health 
of the medical students across the country should be of prime concern right now, 
considering the fact that so many young doctors and MBBS students commit suicide 
being unable to deal with the immense pressure of studies and work.""Doing away with 
the seat-leaving bond can be a stepping stone in lessening the mental burden on the 
medical students and we appreciate the efforts of NMC in this regard," he further added. 

In an X post, Dr. Krishnan mentioned, "Took part in a meeting Organised by 
@India_NHRC Glad to Hear that @NMC_IND Chairman wishes to abolish bond policy 
pan India. Also, NMC has taken a positive stand on Stipend given to interns,PGs. 
However, I have again raised the issue of improvement in various aspects of healthcare 
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for *Mental Health and Mental well being of UG and Pg Residents."Medical Dialogues 
had previously reported that earlier this year, taking cognisance of the issue of seat-
leaving bond policy, NMC wrote to the Principal Secretary of Health and Medical 
Education of all States and Union Territories and asked them review the said policy and 
preferably do away with the same. 

The Apex Medical Commission issued this direction after the Anti-Ragging Committee 
of NMC held a meeting on 9th January 2024 to address the mental health concerns of 
PG medical students and recommended the State/UT to review the seat leaving policy 
in medical colleges and to do away the same. 

As an alternative, NMC recommended that the States may consider debarring the 
students for admission in their States for the next one year. 
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Number of technologically advanced forensic labs needs to be 
augmented NHRC 

https://www.theweek.in/wire-updates/national/2024/04/25/des42-nhrc-meeting.html 

New Delhi, Apr 24 (PTI) The number of technologically advanced forensic laboratories 
in India needs to be "augmented for expeditious examination", the NHRC said on 
Wednesday. 
     Chairperson, National Human Rights Commission, Justice (retd) Arun Kumar Mishra, 
during a core group meeting here also said that investigation and forensics examination 
should be part of the process and "not independent" of each other. 
     The NHRC on Wednesday organised a core group meeting on criminal justice 
system reforms, the rights panel said in a statement. 
     The focus was on finding ways to address delay in forensic reports, areas of 
improvement in the prosecution system, and simplification of language used in organs 
of criminal justice system. 
     During the discussions, it was emphasised that public prosecutors play a very 
important role at the trial stage and therefore, it is necessary to create a "cadre-based 
service" of public prosecutors to ensure transparency and merit in their appointment, the 
statement said. 
     A training academy should also be set up for them with a research and analysis 
wing. They also need to be supported with proper office infrastructure, it said, adding 
that the witness examination should be the "prerogative of the public prosecutor and not 
of the judges". 
     The meeting, in hybrid mode, was chaired by the NHRC chairperson in the presence 
of core group members, experts, academicians, representative of civil society 
organisations and senior officers of the Commission. 
     Justice Mishra said forensic examination in the criminal justice system plays a critical 
role. Delay in forensic examination results in delayed justice, he was quoted as saying 
in the statement. 
     The number of technologically advanced forensic laboratories needs to be 
augmented for expeditious examination, he said. 
     The digital forensics also needs to be strengthened in the wake of "new challenges" 
of cyber-crime to reach the culprit fast, the NHRC chief added. 
     He emphasised on increased systematic coordination among public prosecutors, 
forensic teams and the police. 
     For this, their training in the legal provisions, the concept of trial and the importance 
of forensics is necessary for reforms in the criminal justice system for speedy trial 
ensuring that any innocent person doesn't suffer, the NHRC chief said. 
     Justice Mishra also said that public prosecutors need to be given exposure to 
forensics and the concept of trial. 
     He said language is a barrier for the common man in understanding legalese in 
judgments as most of these are delivered in English, which is difficult to understand for 
many people. 
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NHRC: रा ीय मानवािधकार आयोग की कोर समूह की बैठक, फोरिसक 
योगशालाओ ंको बढ़ाने की आव कता पर िदया जोर 

https://www.amarujala.com/india-news/national-human-rights-commission-core-group-
meeting-increase-forensic-laboratories-need-2024-04-25 

बयान के अनुसार, चचा के दौरान इस बात पर जोर िदया िक लोक अिभयोजक मुकदमे के चरण म ब त 
मह पूण भूिमका िनभाते ह। लोक अिभयोजको ंकी िनयु  म पारदिशता और यो ता सुिनि त करने के 
िलए कैडर-आधा रत सेवा आव क है। 

रा ीय मानवािधकार आयोग के कोर समूह की बैठक ई। इस दौरान, एनएचआरसी अ  ायमूित 
(सेिन) अ ण कुमार िम ा ने कहा िक भारत म तकनीकी प से उ त फोरिसक योगशालाओ ंकी सं ा 
शी  जांच के िलए बढ़ाने की ज रत है। एनएचआरसी ने एक बयान म बताया िक बुधवार को आपरािधक 

ाय णाली सुधारो ंपर एक कोर ुप की बैठक आयोिजत की गई है। 

िव ेषण िवंग के साथ एक िश ण अकादमी भी थािपत करना चािहए 

बयान के अनुसार, चचा के दौरान इस बात पर जोर िदया िक लोक अिभयोजक मुकदमे के चरण म ब त 
मह पूण भूिमका िनभाते ह। लोक अिभयोजको ंकी िनयु  म पारदिशता और यो ता सुिनि त करने के 
िलए कैडर-आधा रत सेवा आव क है। लोक अिभयोजको ंके िलए शोध और िव ेषण िवंग के साथ एक 

िश ण अकादमी भी थािपत करना चािहए। बैठक म लोक अिभयोजको ंके िलए बुिनयादे ढांचे के साथ 
एक कायालय का भी समथन िकया गया। वही,ं गवाह परी ण ायधीशो ंकी जगह सावजिनक अिभयोजको ं
का िवशेषािधकार होना चािहए। 

िडिजटल फोरिसक को भी मजबूत करना आव क 

एनएचआरसी अ  िम ा ने कहा िक आपरािधक ाय णाली म फोरिसक जांच एक मह पूण भूिमका 
िनभाती है। फोरिसक जांच म देरी से ाय म देरी होती है। एनएचआरसी मुख ने कहा िक आज कल 
साइबर अपराध बढ़ रहे ह। ऐसे म नई चुनौितयो ंसे िनपटने के िलए िडिजटल फोरिसक को भी मजबूत करना 
आव क है। उ ोनें सरकारी अिभयोजको,ं फोरिसक टीमो ंऔर पुिलस के बीच व थत सम य बढ़ाने 
पर जोर िदया। बैठक म िम ा ने कहा िक अदालत के फैसले समझना आम आदमी के िलए मु ल हो 
जाता है। ोिंक यह अिधकांश अं ेजी म िदए जाते ह। 
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NHRC: रा ीय मानवािधकार आयोग की कोर समूह की बैठक, फोरिसक 
योगशालाओ ंको बढ़ाने की आव कता पर िदया जोर 

https://headtopics.com/in/78728267583223590073-51421221 

NHRC: रा ीय मानवािधकार आयोग की कोर समूह की बैठक, फोरिसक योगशालाओ ंको बढ़ाने की 
आव कता पर िदया जोर National Human Rights Commission Core Group meeting increase 
forensic laboratories need 

रा ीय मानवािधकार आयोग के कोर समूह की बैठक ई। इस दौरान, एनएचआरसी अ  ायमूित 
अ ण कुमार िम ा ने कहा िक भारत म तकनीकी प से उ त फोरिसक योगशालाओ ंकी सं ा शी  
जांच के िलए बढ़ाने की ज रत है। एनएचआरसी ने एक बयान म बताया िक बुधवार को आपरािधक ाय 
णाली सुधारो ंपर एक कोर ुप की बैठक आयोिजत की गई है। िव ेषण िवंग के साथ एक िश ण 
अकादमी भी थािपत करना चािहए बयान के अनुसार, चचा के दौरान इस बात पर जोर िदया िक लोक 
अिभयोजक मुकदमे के चरण म ब त मह पूण भूिमका... 

लोक अिभयोजको ं के िलए बुिनयादे ढांचे के साथ एक कायालय का भी समथन िकया गया। वही,ं गवाह 
परी ण ायधीशो ंकी जगह सावजिनक अिभयोजको ंका िवशेषािधकार होना चािहए। िडिजटल फोरिसक 
को भी मजबूत करना आव क एनएचआरसी अ  िम ा ने कहा िक आपरािधक ाय णाली म 
फोरिसक जांच एक मह पूण भूिमका िनभाती है। फोरिसक जांच म देरी से ाय म देरी होती है। 
एनएचआरसी मुख ने कहा िक आज कल साइबर अपराध बढ़ रहे ह। ऐसे म नई चुनौितयो ंसे िनपटने के 
िलए िडिजटल फोरिसक को भी मजबूत करना आव क है।... 
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 NMC Chairman wishes to abolish bond policy,  informs FAIMA about 
NHRC stakeholders meet proceedings 

https://www.edexlive.com/breaking/2024/Apr/24/nmc-chairman-wishes-to-abolish-bond-
policy-informs-faima-about-nhrc-stakeholders-meet-proceedings-2 

The meeting was scheduled to be held at Manav Adhikar Bhawan, INA, Delhi at 10.30 
am today. The meeting was presided over by Justice Arun Mishra, Chairperson of the 
NHRC 

In a significant move, the National Human Rights Commission (NHRC) has invited 
stakeholders for a core committee meeting today, April 24 to discuss the current issues 
and challenges related to the rights of patients and doctors in India. One of the 
stakeholders took to X (formerly known as Twitter) saying the National Medical 
Commission (NMC) Chairman wishes to abolish the bond policy in India."Took part in a 
meeting Organised by @India_NHRCGlad to Hear that @NMC_IND Chairman wishes 
to abolish bond policy pan India.Also, NMC has taken a positive stand on Stipend given 
to interns ,PGs.," Dr Rohan Krishnan's tweet read thanking the officials and other 
stakeholders. 

The meeting was scheduled to be held at Manav Adhikar Bhawan, INA, Delhi at 10.30 
am today. The meeting was presided over by Justice Arun Mishra, Chairperson of the 
NHRC. Earlier, in an invitation to the stakeholders, NHRC mentioned the following 
agendas that are to be discussed during the four technical sessions: 

1. Issue of bonds in medical education 

2. Patients' rights 

3. Doctors' rights 

4. Problems in disbursal of stipends to interns and PG students.Following the meeting, 
the United Doctors Front Association (UDFA) announced that they will host a press 
meeting at 3 pm today, April 24, to discuss the proceedings of the meeting.Announcing 
this, UDFA's General Secretary Dr Arun Kumar took to X to share, "At 3 PM UDFA Is 
addressing Press after meeting with NHRC Chaired by Justice Arun Mishra along with 
NMC Chairman Dr.B.N Gangadhar Sir and NMC Secretary B.Srinivas Sir and many 
more. Venue -NHRC"What is the bond policy in India?For completion of their MBBS 
(Bachelor of Medicine, Bachelor of Surgery) degrees, medical students are required to 
get into a legal agreement with a government agency or medical institution about 
working in a specific area or healthcare facility for a specific time.With the existing bond 
policy in India, incidents of suicides, stress, and depression reported among PG medical 
students across various institutions are on the rise.In January 2024, the NMC advised 
states and union territories to do away with the ‘seat-leaving bond’ policy in medical 
colleges considering the “alarming levels of stress, anxiety, and depression” 
encountered by medical students, particularly PG students, in various institutions. 
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माइिनंग और शर से होनेवाले दूषण का अ यन करेगा झारखंड 

https://www.prabhatkhabar.com/state/jharkhand/ranchi/jharkhand-to-study-pollution-
caused-by-mining-crusher 

सु ीम कोट ने झारखंड सरकार को रा  के खननवाले इलाको ंम दूषण पर वै ािनक अ यन करने का 
आदेश िदया है. यह आदेश क ीय दूषण िनयं ण बोड (सीपीसीबी) की रपाट िमलने के बाद िदया गया है. 

िबिपन िसंह (रांची). 

सु ीम कोट ने झारखंड सरकार को रा  के खननवाले इलाको ंम दूषण पर वै ािनक अ यन करने का 
आदेश िदया है. यह आदेश क ीय दूषण िनयं ण बोड (सीपीसीबी) की रपाट िमलने के बाद िदया गया है. 
रा  सरकार के ा  िवभाग और म िनयोजन व िश ण िवभाग अ यन कर अलग-अलग रपोट 
तैयार करगे. रा  के वन, पयावरण एवं जलवायु प रवतन िवभाग की ओर से िवशेष सिचव राजू रंजन राय ने 
दोनो ंिवभागो ंके सिचवो ंको प  िलखा है. अब दोनो ंिवभाग अ िधक खनन वाले इलाको ंऔर प र तोड़ने 
वाली इकाइयो ं ( शर) से होने वाले दूषण का अ यन करगे. उ  दो स ाह का व  िदया गया है. 
बीमा रयो ंका डेटा सं ह के साथ राहत व मुआवजा की रपोट बनेगी : ा  िवभाग झारखंड के खनन 
ब ल े ो ंम उड़ने वाले ड  से लोगो ंके अंदर िसिलकोिसस सिहत इस जैसी होनेवाली बीमा रयो ंका नया 
वै ािनक डेटा तैयार करेगा. वही,ं म िनयोजन और िश ण िवभाग इन बीमा रयो ंसे मरने वाले लोगो ंको 
राहत और मुआवजा संबंधी रपोट तैयार करेगा. सु ीम कोट म सीपीसीबी ने कहा है िक प र तोड़ने वाली 
इकाइयो ंसे होनेवाले दूषण पर डेटा जुटाने के िलए वै ािनक अ यन िकये जाय. 

सु ीम कोट के टॉप टेन केस म शािमल है मामला : 

इस मामले म 19 अ ैल को सु ीम कोट म पीपल राइट्स एंड सोशल रसच सटर एंड अदस की ओर से 
दायर एक यािचका पर सुनवाई ई थी. 30 अ ैल को मामला सु ीम कोट म देश के टॉप टेन केस के अंदर 
सूचीब  है. सु ीम कोट ारा इस वाद म ेटस रपोट दायर करने के िलए अब आगे कोई समय नही ंिदया 
जायेगा. ात हो िक पयावरण, जलवायु प रवतन और मानवािधकार पर आयोग की पहली कोर सलाहकार 
समूह की बैठक म भी झारखंड म िबगड़ते पयावरण पर गंभीर िचंता जतायी गयी थी. . 

2017 म ही पेश की गयी है रपोट : 

सीपीसीबी ने रा  म काम कर रही दूषणकारी इकाइयो ंके िनरी ण के बाद 24 जुलाई 2017 को शपथ प  
के साथ अपनी ारंिभक रपोट अदालत म पेश की थी. रपोट म खराब त ीर सामने आयी थी. प र खनन, 
उ ादन और ढुलाई वाले इलाको ंम बड़ी तादाद म मजदूर सामा  से लेकर गंभीर िसिलकोिसस और 
ोिनक फाइ ोिसस के िशकार ह. 
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झारखंड ने नही ंसौपंी रपोट, अब आ खरी मौका : 

इस मामले म संिवधान के अनु े द 32 के तहत रट यािचका दायर की गयी थी. 12 अ ैल 2019 को ई 
सुनवाई के दौरान रा ीय मानवािधकार आयोग और सीपीसीबी की रपोट पर रा  सरकार को ेटस रपोट 
दायर करने के िलए अनुरोध िकया गया था, जो अभी तक नही ंसौपंा गया है. इस मामले म सव  ायालय 
के अंदर साल 2019 से लेकर अ ैल 2024 को अलग-अलग सुनवाई और संबंिधत आदेश पा रत िकया गया 
है. 
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